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BEFORE HON’BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
Original Application No. 15/2025/ EZ

In the matter of: -

HARIHAR SAMAL & ANR, Applicant
Versus

STATE OF ODISHA & ORS. Respondent(s)

REPLY ON BEHALF OF RESPONDENT NO. 13, M/S. Rimjhim Ispat Ltd.
(FORMERLY KNOWN AS M/S. BRG IRON AND STEEL COMPANY PVT.
LTD.

IT IS MOST RESPECTFULLY SUBMITTED HEREINUNDER:

1. That, the grievance of the applicant in the present Original Application
regarding the continuous air pollution, discharge of untreated water to
Kisindah nullah by the Respondent No. 13 i.e. M/s. Rimjhim Ispat Ltd.,
violation of Consent to Operate (CTO) conditions and CPCB guidelines. It is
also alleged that the Respondent No. 13 has not activated online monitoring
of stack emission and waste water discharge to the centralized server of
State Pollution Control Board, Odisha, Bhubaneswar (SPCB) and to Central
Pollution Control Board (CPCB), Delhi. [t is also alleged that the

Respondent has not obtained Authorisation under Hazardous waste

(Management) and Handling Rules, illegal possession of forest land by the
private Respondents in violation of Van {Sanrakshyan Evam Samabardhan)

Adhiniyam, 2023 and illegally occupied the Govt. land,
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2. That it is submitted that, M/s. Rimjhim Ispat Limited is a acquired through
NCLT proceedings from the old Plant namely M/s. BRG Iron and Steel
Company (P) Ltd. The present occupier has taken over the plant on

28/02/2022.

3. That, the Hon’ble Tribunal has admitted the matter on the date of hearing on

05.02.2025 with direction to file the reply affidavit at para 28 of the order.

4. That the Applicant No. 1, Sri Harthar Samal along with other villagers of
Kurunti, Dist: Dhenkanal have never brought the issue before the Plant
authorities so far as the allegations are concerned in the petition submitted
before the Collector and District Magistrate, Dhenkanal, Member Secretary,
State Pollution Control Board, Odisha, Bhubaneswar and Deputy Director
General of Forests, Ministry of Environment, Forests and Climate Change
(MoEF & CC), Integrated Zonal Office at Bhubaneswar, The allegations
made in the application submitted to these authorities is Annexed at

Annexure 3 of the Original Application (O.A.),

5. That it is submitted that, all these allegations are not true and correct as the
Plant M/s. REpjhim Ispat Ltd. is concerned has not yet made full-fledged
production after taken over from M/s. BRG Steel and Iron and Steel
Company Pvt. Ltd. Further no supporting documents are enclosed along
with the petition subniitted before the concerned authorities to substantiate

the allegations.

6. That M/s. Rijhim Ispat Ltd., the Respondent No. 13, is in the process of
taken over of assets from the old sick unit i.e. M/s. BRG Iron and Steel Co.
(P) Ltd. The CTO [rom the SPCB, Odisha has been obtained vide order No.

5127/ Ind. -I-CON-5339 dt. 31.03.2023, in the name of later named unit.
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The CTO is valid from 01.04.2023 to 31.03.2025, which has been Annexed

at Annexure 2 of the O.A, thus the time of validity.is still existing.

7. That the CTO is granted for the detail of Products manufactured with

Consented quantity is described below:

SI. No. | Product Quantity
01. Ferro Alloys Plant 2 x9 MVA
02. Steel melting Shop
) Induction Furnace 2x20T/H+2x7T/H
ii) Electric Arc Furnace (EAF) 1 x 25 Ton/H
iii) AOD Converter 2 x 35 Ton/H
Iv) Ladle refinery Furnace 1 x 35 Ton/H
v) Continuous Casting Machine (2
Nos.)
vi) Oxygen Plant 400 m’/ hour
03. Cold Rolling Mill (CRM) 2,40,000 TPA
04. Hot Rolling Mill (HRM) 7,90,000 TPA
1) M.S. Plates 3,78,000 TPA
ii) S.S. Plates 72,000 TPA
iii) Mild Steel Coil 1,00,000 TPA
iv) Stainless Steel Coil 2,40,000 TPA

It is submitted that the production capacity of M.S. Plates has been 3,78,000
TPA as per CTO order dt. 31.03.2023, whereas inadvertently it is mentioned
as 13,78,000 TPA in the order 05.02.2025, which may be considered for
modification.

8. That, it is further submitted that, after taken over by the respondent No. 13
as requested to SPCB, the SPCB, Odisha, Bhubaneswar, being the
competent Authority for grant of CTO under the Provisions of Water
(Prevention and Control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act. 1981 and the rules framed thereunder to consider
for the amalgamation of M/s. BRG Iron and Steel Co. Pvt. Ltd, as M/s.

Rimjhim Ispat Ltd., vide order No. 6896 dt. 07.05.2024, which is also
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annexed i.n' the O.A. at Annexure 4. It is also clarified by the SPCB, Odisha
being the gréntiﬁg Authority as per above referred Acts that the
amalgamation is considered prospectively in CTO order without any change
in other terms and conditions of CTO issued vide order No. 5127 dt.
31.03.2023 as Annexed at Annexure 2 of the O.A.

9. As per the CTO order of SPCB, the Respondent No. 13 is complying the
conditions as per the stipulations and till date SPCB being the competent
authority inspecting the Plant from time to time and the observation is being
complied from time to time. It is submitted that, the manufacturing process
for the products as per CTO order 31.03.2023, needs water for cooling
purpose mainly and also no significant trade effluent is generated. The
cooling water is recycled back in the process and not discharged to outside
to Kisinda nullah. As per the CTO conditions specified at item B, it is
complied and there is no direct discharge of effluent to outside. As per the
allegations made as far as discharge of waste water to contaminate Kisinda
nullah is not true and correct. The domestic effluent generated form the plant
is treated adequately inside the factory premises by constructing the septic

tank and soak pit and no discharge is made to outside.

10.The air quality as far as emission is concerned as per the CTO order
31.03.2023, adequate stack height is maintained for the dispersion of air

poliutant and the air quality monitoring is done by SPCB periodically.

11.The solid wastes generated are stored inside the factory premises and
disposed of as per the guidelines of SPCB from time to time and not thrown
away oufside causing pollution problem in the nearby vicinity. As far as the

Fly Ash disposal is concernied, the steps are being taken for disposal and as
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there is no coal based thermal power Plant is operating in the factory, the

problen of ﬂy aSh disposal as alleged in the OA is not true and correct.

12.1t is submitted that the application for renewal of CTO has been submitted
before SPCB, QOdisha for consideration on grant of Consent under the
provisions of Water and Air Act. The matter is under active consideration by
SPCB., It is also submitted that the show cause notices as referred in the O.A.
on dt, 04.05.2021 and 04.10.2021, thus the violations as per the notice has
been complied after which SPCB considered to grant CTO valid till

31.03.2025.

13.It is submitited that the authorization under Hazardous and other Wastes
(Management and Transbouﬁdary Movement) Rules 2016 as amended on
2023 is valid which has been obtained from SPCB, Odisha, Bhubaneswar in
the name of M/s. BRG Iron and Steel Co. Pvt, Ltd. vide Authorisation order
IND-IV-HW-1043/ 9827 dt. 23.06.2023 which is annexed at Annexed at
Annexure-I for reference. The SPCB has been intimated vide letter No.

RIL/BBSR/090 dt. 03.02.2025 for renewal of authorization,

14. That, it is submitted that the environmental clearance {EC) is obtained from
the Ministry of Environment, Forests vide order No. J-11011/283/ 2007 -IA
IT (1) dt. 08.09.2008 in the name of M/s. BRG Iron and Steel Co. Pvt. Ltd., |
as annexed at Annexure 5 in the O.A for the expansion of integrated steel
plant from 0.15 MTPA to 0.45 MTPA of production capacity. The Sponge
Iron Plant is not in prbduction but the products asé’écribecl in the CTO order
31.03.2023 is to be manufactured with in the consented quantity. It is
submitted that after taken over, in the PARIVESH portal of MoEF & CC the

application has been made on 08.10.2024 through proposal number [A/OR/
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/INDIL’ 484553/ 2024 for the expansion of the integrated steel plant from
0.15 MTPA to 0.l45 MTPA along with Captive Power Plant with the user
company as M/s. Rimjhim Ispat Ltd., the copy is Annexed at Annexure — I
of the affidavit. In the said application details about land requirement both
Non-Forest land of 49.63 Ha. Has been specified with no Forest Land
involved in the clearance mechanism. As learnt, the Application is under
process at MoEF & CC level and after getting the clearance the plant will
comply the conditions as to be imposed thereon. The tree plantation is a
continuing process and adequate tree plantation shall be done as per the

stipulated guideline.

15. That it is submitted that the Applicant has made allegation on encroachment
of forest land having kissam Gramya jungle. The matter has been under
consideration by the Govt. of Odisha and the Land Officer, 1DCO,
Bhubaneswar vide letter No. HO/P&A/LAE-8881/ 2023 dt. 30.12.2024 has
intimated to the Respondent i.e. M/s. Rimjhim Ispat Ltd. to deposit the
amount of Rs, 20,45,176.00 (Rupees Twenty Lakh Forty Five Thousand One
Hundred Seventy Six) only in favour of “Orissa Indusirial Infrastructure
Development Corporation” towards processing fee for filing acquisition/
alienation proposal for Ac. 43.330 area which includes Govt. Gochar land
and Govt. forest land of Ac. 26.140 and Ac. 17.190 area respectively for
establishment of “Land Bank Scheme”. The amount has been deposited on
dated 08/01/2025 and the IDCO requested the Tahasildar, Odapada for
allotment of land on dated 01/03/2025. As such the area which is under the

Plant the production activities are to be carried out.



|35
X

16.1t is submitted that the applicant has sought multiple relief from the Tribunal,
but as pér t_he NGT (Practice and Procedure) Rule, 2011 as per section 14,

Plural remedies, thus the multiple prayers is not maintainable.

17.1t is submitted that in compliance to para 29 of the order 05.02.2025 a
committee is constituted by the Hon’ble Tribunal having representative
Scientists from MoEF &CC, CPCB, SPCB, Dist. Administration and the
committee visit is awaited. The observation of the committee will be

complied and also as per the direction of the Hon’ble Tribunal.

18.That, in light of above submissions the answering respondent (Respondent
No. 13, M/s. Rimjhim Ispat Ltd., At Kurunit, P.O: Kuspanga, Dist.
Dhenkanal) specifically not filing a para-wise reply, however the same shall
be filed as per the direction of the Hon’ble Tribunal and after the observation

of the commitice members.

19.The Hon'ble Tribunal may kindly be pleased to take the aforesaid reply on

record, An Affidavit in support of the statements made is filed herewith. ,F e
AVQ\A o e v v (LA~ oy

Authorized Signatory
For RIMJHIM ISPAT LT,

Authorised Signatory
Through Counsel
f»@"l o gﬁ, V\A\A/ W{{ l‘m"’*"
Dr. Surjya Sankar Mishra, Advocate
Enrollment No. O-505/ 2023
(Mg FERsEMELS. &
‘e bty MhisNal.
Shri Debesh Kumar Biswal, Advocate
Enrollment No. O-533/2020

Date;l,?/03/2025 € _anatl - defeshiuowarhirdal € 5)3ma4ﬁ0ww‘
Place: Bhubaneswar .
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BEFORE HON'BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH KOLKATA

Qriginai Application No. 15/2025/ EZ
In the matter of: -
HARIHAR SAMAL & ANR. : Applicant
Versus
STATE OF ODISHA & ORS. Respondent(s)
NDOH: -19.03.2025
AFFIDAVIT :" ) @; A ¢

I, Sri Ashok Kumar Patttnaik, son of Late Prafulla Kumar Pattnaik, aged of about
63 years, duly authorized by the M/s. Rimjhim Ispat Ltd., do hereby state on oath

and solemnly affirm as under:

1. That, T have been authorized by Respondent No. 13 in this case and
competent to swear in this affidavit.

2. That, the reply is prepared under my instruction as per direction of the
Company to be filed before Hon’ble National Green Tribunal (NGT) in
compliance to order dt. 05.02,2025.

3. That, the contents of the reply are true to best of my knowledge which is

based on the records and legal averments made therein is corre

Aclole  lewmany oo retbr,

VERIFICATION
Verified on this the 4™ day of March 2025 that the contents of the affidavit are true

and correct. No part of it is false and nothing material has been concealed there

from.

Identlﬁed by me

A vocate

on, 03"1 the ctmte!

are true 10 fhor b o @
knowiedge ana be! fE

Veponentis)
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FAX  :2562822/2560955
Tel 1 2564033£2563924
EPABX :2561909/2562847
E-mait: hwmd@ ospcboard.org /
paribesh1@ ospcboard.org
Website: www.ospcboard.org

STATE POLLUTION CbNTROL BOARD, ODISHA

[FOREST, ENVIRONMENT AND CLEMATE CHANGE DEPARTMENT, GOVERNMENT OF ODISHA]
Paribesh Bhawan, A/118, Nilakantha Nagar, Unit - VIlII
Bhubaneswar - 751012, INDIA

1SHA

BY SPEED POST

FORM 2
[See rule 6(2)]

FORM FOR GRANT OR RENEWAL OF AUTHORISATION BY STATE
POLLUTION CONTROL BOARD, ODISHA TO THE OCCUPIERS, RECYCLERS,
REPROCESSORS, REUSERS, USER AND OPERATORS OF DISPOSAL FACILITIES

1. Number of authorization: IND-IV-HW-1043/ El 5&1 -and date of issue: 5_’;3- 06 ~ROI3

2. Reference of application (No. and date): 4013521, dtd. 21-03-2022/ 31-05-2023,

3. M/s BRG Iron and Steel Co. Pvt. Limited is hereby granted an authorization based on the
signed inspection report for generation, storage, transport, reuse, recycling, recovery,
preprocessing, co-processing, utilization, treatment, disposal or any other use of hazardous or
other wastes or both on the premises situated At - Kurunti, P8 ~ Motunga, Dist -
Dhenkanal, Odisha,

Details of Authorization

SL Category of Waste Quantity | Authorized Mode of Disposal or
No.| Hazardous Waste as | Description Recycling or utilization or
per the Schedules I, II Co-processing, ete.
and III of these Rules
1. Schedule - 1 Used/ 8.5KL/A | Storage in containers over
Stream - 5.1 Spent Oil impervious floor under weli

ventilated covered shed followed
by disposal through Actual Users
authorized by SPCB, Odisha.

2. Schedule - Waste/ 1.5T/A | Storage in impervious pits /
Stream - 5.2 Residue containers over impervious floor
Containing Oil under well ventilated covered shed

followed . by Co-processing in
Cement Kiln authorized by SPCB,
QOdisha / disposal in Authorized
Hazardous Waste Incinerator /
Common Hazardous Waste
Treatment Storage Disposal Facility

N} M (CHWTSDF).

/
Page # 1/ y\ /}
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Sk Catega—i:y of | Wésfé Qﬁantity Authorized Mode of Disposal or

No.| Hazardous Waste as | Description Recycling or utilization or
pet the Schedules I, 11 : Co-processing, etc.
and 111 of these Rules ,
3. Schedule -'1 Sludge from 13.5 T/A | Storage on impervious concreted
Stream ~ 13.2 Acid Recovery platform under well ventilated
' Unit covered shed followed by In-house

Recycling / disposal  through
Actual Users authorized by SPCB,
Odisha/ Co-processing in Cement
Kiln authorized by SPCB, Odisha

/disposal in CHWTSDF
4, Schedule - I Chemical 40 T/A Storage on impetvious concreted
Stream - 35.3 Sludge From platform under well ventilated
Waste Water covered shed followed by In-house
Treatment Recycling / disposal through Actual
Plant Users authorized by SPCB, Odisha/

Co-processing in Cement Kiln
authorized by SPCB, Odisha

/disposal in CHWTSDF.
5. Schedule - 11 Ferro Silicate | 0.9 T/A | Storage on impervious concreted
And Alloys platform under well ventilated

covered shed followed by In-house
Recyeling / disposal through Actual
Users authorized by SPCB, Odisha/
Co-processing in Cement Kiln
authorized by SPCB, Odisha
/disposal in CHWTSDF.

(1) The authorization shall be valid up to 31-03-2028.

(2) The authorization is subject to the following general and specific conditions.

A. General Conditions of authorisation:

1. The authorized person shall comply with the provisions of the Environment (Protection)
Act, 1986, and the rules made there under.

2. The authorization or its renewal shall be produced for inspection at the request of an officer
authorized by the State Pollution Control Board.

3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous
and other wastes except what is permitted through this authorization.

4. Any unauthorized change in personnel, equipment or working conditions as mentioned in
the application by the person authotized shall constitute a breach of his authorization,

5.  The person authorized shall implement Emergency Response Procedure (ERP) for which
this authorization is being granted considering all site specific possible scenarios such as
spillages, leakages, fire, etc. and their possible im?&and also carry out mock drill in this

regard at regular interval of time.

Page #1/2 UJJ’)
\%(
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6.  The person authorized shall comply with the provisions outlined in the Central Pollution
Control Board guidelines on “Implementing Liabilities for Environmental Damages due to
Handling and Disposal of Hazardous Waste and Penalty”. Any accident in this respect
shall be intimated to the Board immediately.

7. Itis the duty of the authorized person to take prior permission of the State Pollution Control
Board to close down the facility.

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any
accidental occurrence and its cleanup operation,

9,  The record of consumption and fate of the imported hazardous and other wastes shall be
maintained. '

10. The hazardous and other waste which gets generated during recycling or reuse or recovery
or pre-processing or utilization of imported hazardous or other wastes shall be treated and
disposed of as per specific conditions of authorization,

11. The importer or exporter shall bear the cost of import or export and mitigation of damages if
any.

12. An application for the renewal of an authorization shall be made as laid down under these
Rules.

13. Any other conditions for compliance as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Change or Central Pollution Control Board from time to
time.

14.  Annual return shall be filed by 30" day of June of every year for the preceding period from
April to March,

B. Specific Conditions:

1. Authorization granted herewith does not relieve you in complying with other provision laid
down under Water (PCP) Act, 1974, Air (PCP) Act, 1981 and Environment (Protection)
Act, 1986, and the Rules made there under.

2. This authorization is subject to statutory and other clearances from Govt. of Odisha and / or
Govt. of India as and when applicable.

3. In case the quantity of generation of hazardous Waste exceeds the Authorized quantity, the
industry / mine shall apply for amendment of Authorization order.

4. The industry / mine shall strictly comply to the provisions of Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and amendments made
thereafter.

5. Annual returns in Form - 4 (See Rules- 6 (5), 13 (8), 16 (6) & 20 (2)) shall be submitted to
the Board for the financial year by 30™ June of every year, It shall contain the detail
quantities of generation, storage and disposal of different ty{e)\of hazardous wastes such as
recyclable, incinerable, land disposable, (}

Page #1/3
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Steps shall be taken for reduction and prevention of the hazardous waste generated or for
recycling or reuse. '

Environmental Information with respect to Air, Water, Hazardous Waste and Hazardous
Chemicals shall be displayed at the main gate for public view,

The transport of the hazardous and other waste shall be in accordance with the provisions of
the Rule, 2016 and the rules made by the Central Government under the Motor Vehicles
Act, 1988 and the guidelines issued by the Central Pollution Control Board from time to
time in this regard.

The occupier shall provide the transporter with the relevant information in Form 9,
regarding the hazardous nature of the wastes and measures to be taken in case of an
emergency and shall label the hazardous and other wastes containers as per Form 8.

In case of transportation of hazardous waste and other wastes for recycling or utilization
including co-processing to outside the state, the sender shall intimate both the State
Pollution Control Boards before handing over the waste to the transporter.

Manifest system (Movement document) shall be strictly followed as per Rule-19 and to be
submitted to this office as per the Rule. The industry / mine shall check the authenticity of
the way bill of the transport vehicle to ensure supply of hazardous waste to the authorized
destination,

The hazardous waste shall be sold if required dnly to Actual User having valid authorization
from the State Pollution Control Board, Odisha and concerned SPC Board. Details of such
wastes shall be entered in the passbook issued by respective SPCB.

All the hazardous waste shall be stored in impervious pits / containers / floors under cover
shed with adequate capacity having spill containment facility. The spilled hazardous waste
shall be re-collected and stored in impervious pits / containers / floors under cover shed
prior to sale / disposal.

The schedule of hazardous waste and the quantity as specified shall only be disposed off as
per the stipulation prescribed in this authorisation.

This authorization does not permit you to either receive and process or generate hazardous
waste in case validity of Consent to Operate of your industry / mine ceases. However you
can carry out handling, storage, treatment, transport and disposal of hazardous waste and
other wastes generated previously during such period to avoid accumulation of hazardous
waste.

The industry/mine shall store the accumulated hazardous waste for a period not exceeding
90 days and shall dispose as per the stipulation prescribed in this authorisation order. In case
of any violation, authorization granted shall be suspended / cancelled.
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17. The industry / mine shall apply for renewal of authorization in Form-1, 120 days before
expiry of this authorization order enclosing Annual Return in Form-4, Manifest copies in
Form-10 and compliance to the conditions stipulated in this order along with adequate
processing fees.

18. In case of transportation of hazardous and other waste, the responsibility of safe transport
shall be either of the sender or the receiver whosoever arranges the transport and has the
necessary authorization for transport from the concerned State Pollution Control Board.
This responsibility should be clearly indicated in the manifest.

19. Hazardous Wastes having calorific value of more than 2500 Kcal/Kg shall not be landfilled.
It can only be disposed through authorized actual users or incinerated in authorized
Hazardous Waste incinerator or co-processing in authorized cement kiln,

20. The industry / mine shall follow On-site and Off-site Emergency plan during all activities
involving hazardous wastes to avert accidents, fire and other environmental damages.

21. The industry / mine shall follow all safety protocols during handling, transportation and
disposal of hazardous wastes,

To
The Director,

M/s BRG Iron & Steel Co, (P) Ltd.
At - Kurunti, PO- Kuspanga,
Dist- Dhenkanal, Odisha - 759122

Memo No. D8R Dt. c;lB 06 - 2022
Copy to the

1. Collector & District Magistrate, Dhenkanal.

2. Director, Factories & Boilers, Odisha, Bhubaneswar.

3. Regional Officer, State Pollution Control Board, Odisha, Angul.
4

Guard file.
Mw’ 06/ v
Additional Chi¢f Environmental Engineer

ANY
);

§
1
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Project Narne: ' Expansion of Integtated Steel Plant (015 to 0.45 ! single Window Number: SW/189142/2024
MTPA) along with Captive Powar Plant _{B MWl
72 W) at villages Kuruntl, Mangolpur & itapa, : S - -
P.O. Mountange, Dist, Dhenkanol, Orissa by M/s. . Proposal Number: 1A ORJINDIf 4845532024
ORG Iron & Steel Co, Pyt Lid.

State: CDISHA Current Status: feTer e R

- Submission Date; 26f06{2024

LAF
Application for Transfer of EC- Form~-7
Basic Details
1. Details of Project
1.1, Proposal No. 8RG/BBSR/154

_ Expansion of Integrated Stee! Flant {015 to 0.45 MTPA) along with Captive
1.2. Namae of the Project Power Plant (8 MW to 72 MW) at Villoges Kurunti, Mangalpur & ltapad, P.O.
Mountange, Dist. Dhenkanal, Orlssa by Mfs. BRG Iron & Steel Co. Pyt Lid,

2. Detoils of the Company/OrganizationfUser Agency
2.1. Application filled by Transferor
2.2. Whether the chonge of ownel;shlp is .Iﬁ\.rolv;ad?‘ Yos
2.3. Transferor {Holder of earlier EC)
x 2.3, Nams of the Company | Organization/User agency Mfs. BRG IRON & STEEL GO, {P) LTD,

i | 2.4. Registered address

; 2.4.). boor] House No, Street Number and Name NH-55, Village: Kurunt], Po: Kusupanga, Ps: Motunga
2.4.2. Village fTown Ic;It.y Kurunti

2.4.3. State ODisHA

2.4.4. Distrlet . DHENKANAL

2:4.5. Pin COdle - . 769122

2.4.6. tandmarks NfA

2.47. E-mail qdd.rsss. - skdqs@rirﬁjhimisputcmﬁ

2.4,8, Landline Number . NfA .

2.4.9. Mo.i.sile m.J}'nber . : 993739312 .

2,5, 1egoal Status of the Company / Organisation [ user agency Private Limited

3. Transferee (To whom the transfer of EC Is being sought)

3.1. Name of the Company [ Organlzation/User agency RIMJHIM 1SPAT LIMITED

Note: if the User Agency/ indlvidual name does not exist then kindly register
3.2, ttegistered Address

3.2.1. Door/ Hause No, Straet Number and Name ) NH-88, Viltage: Kurunt], Po: Kustpanga, Ps: Motunga
3.2.2. vitlage }I'lTownféity 7 - Xusunti -

3.2.3. State . ’ . ODISHA

3.2.4. District DHENKANAL

3.2.8. Pin Code 758121

3.2.6. tandmarks N/A
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3.2.7, e-mail address
3.2.8. Landline Number

3.2.9. Mobile number

1.3. Legal Status of the Company | Organisation [ User Agency

4. Details of the person making application.
4.1, Name of the applicant

4.2, Designation
4.3, Corres;ﬁondence Address

4.2}, boor/ House No, Strest Number and Nama
4.3.2. Village [Town | City
4.3.3. State .
4.3.4, District
4.3.8. Pin Code
4.3.8, landmarks

4.3,7. e-mall address

43

skdas@rimjhimispat.com
A

983738352

e

Sanjaya Kumar Das

Manager

NH-55, Village: Kuruntl, Po; Kusupanga, Ps: Motunga
Kurunti

ODléHA

DHEMNKANAL

759122

NfA

skdas@rimjhimispat.com

4.2.8. Londline Number NfA
4.3.9. Mobile number 993739312
6. Location of the Project or Activity
5.1, Upload KhL RIMJIHIM FINAL 122,63 kmi
- Toposheet Sub
~ Na, Stote/UT Distrlict  Dlstrict  Village Plot/Survey/Khasra No.
Dhenkan " KURUMT Khata No. 546/2B0, 546/455, 546/463, B46/414,
FASTS oDisHA Motunga | 546/454,549/844,3530,546/831,242,546/546,183,156,517,34, 206,615,569,

8.2, Remarks

Project Details

5. Category of the Project{Activity

5. Whether multipie iterns (Components) as per the notification Involved in
L. the proposal?

B.1L Itemn Ne, as per schedule to EIA Notification, 2008
5.2, Capocity

8. Category of the project as per EIA Notiflcation, 2006

7. Details of Prior environmental clearance

7.1 MOEF&CC { SEIAA Fila No.

7.2. Date of issue of Prior anvironméntai c.le.arunce

7.3. Copy of EC letter . .

7. Whether ohy amendmentfcorrigendum/transfer to the earlier EC has

4, haen obtained?

7 Brief note on the chronology of the clearances and subseguent
amendments/corrigendurn/ftransfers, if any.
5 .

Activity Details

7. status of lmplementation of Project or Activity

NjA

3{a) Metallurgleal Industries {ferrous and  Primary Metallurgical Industry ~

non ferrous) All Projects
050 MTPA

J-11015/283/2007-1a 1 (1)
08-09-2008

£C.pdf

No

Chronological events in change aver.pdf




X | 4Ly

7.1. Status of iImplementation of Project or Activity? Project is operational for complete components/units envisaged in the EG
* 71.1. Reference Number of latest Consent obtained from SPCBfUTPCC 5127/ ND-I-CON-5338
712, Date of lotest cansent issued ' 31-03-2023
7..3. validity of latest consent {valid up to) . 31-03-2025
7.1.4. Upload copy of latest consent order Latest CTO.pdf
Enclousers

8. Documents to be attached

8.1. No Objection from the transleror NCLT.poif

8.2, Undertaking by transferee stating regarding acceptance of the terms

. . i .
and conditions under which the Prior Environment Clearance was granted. Undertaking by transfer EC.pdf

8.3. Copy of Transfer of the firm from competent authority was granted. NCET.pdf

9, Additional Information

§. No, Document Name Remark Document

1 Undenaking  Undetaking ' Undertaking by transter ECpdt " ’
2 Board Resolution - Bouard Resolution Board resolution EC.pdf
3 Forwarding Letter forwarding Letter Forwarding Letter,pdf

10. Undertaking

10.. #1hereby give underaking that the dota and nformation given in the application and enclosures are trus to be best of my knowledge and bellef and L am aware thot if any past of the data
and information s found to be folse or mislanding ot any stage, the project witl be rejscted ond elearance glven if any ta the project will bs revoked at our disk end cost. in addition ta tha abeve, |
hearby give underaking that no activity/constructionfexpanslon has been taken up

10.2. Nome of the person making opplication 'Sun]oyu Kurnor Bos
10.3. Deslgnation Manager
10.4, Company RIMIHIM ISPAT UMITED

Adddrass NH-55, Viflage: Kurunth Po; Kusupango, Ps: Motunga

19.6. Dute 20fo6/2024




_ _ ANNEXURE - {45 p
Dr. Minakhi Das, OAS(JB) X gdco @DISHA%J

I.t 4
Land Officer frour pouer o gL NEW OPPORTUNITIES \/1

NO HO/P&A/LAE-8881/2023 ‘ Date. .08.2024
To

M/s. Rimjhim Ispat Limited,

Corporate Office, AP-6, Shalimar Bag,

kNeW Delhi -110088, (India).

E-Mail-Mail@rimjhimispat.com

Sub:-Acquisition of land measuring Ac.43.330 (Govt. Gochar Ac.26.140
and Govt. forest land Ac.17.190) in village Kurunti, Mangalpur &
Itap under Odapada Tahasil in Dhenkanal District for establishment
of industries by M/s. Rimjhim Ispat Limited (formerly known as
M/s. BRG Iron & Steei Co. Pvt. Limited).

Ref:~ Your letter dated 15.10.2024.
Sir,

With reference to the subject cite.d above, you, are requested to
deposit an amount of Rs.20,45,176.00 (Rupees twenty lakh forty five
thousand one hundred seventy six) only through the RTGS/Demand Draft
in favour of “Crissa Industrial Infrastructure Development Corporation” at
an early date towards processing fee for filing of Acquisition / Alienation
Proposal for land measuring Ac.43.330 (Govt. Gochar Ac.26.140 and
Govt. forest land Ac.17.190) in village Kurunti, Mangalpur & Itap under
Odapada Tahastl in Dhenkanal District for estabilshment of industries

_under “lLand Bank Scheme”. The details is given in table below.

Land Area {m [ Rate per Acre In tand | 10% IDCO Admin.
Ac.) Dhenkanal | Premium ;| Charges(inRs.)
1 2 3 4 5
Govt. land 43.330 40000C | 17332000 1733200.00
GS5T @ 18% on the 311976.00
IDCO admin. Charges )
Total:- 2045176.00

Encl. As above,

: Yours fai fufiy
%o N U
l.and Officer
Memo No 2’6' Qé/ w

Copy forwarded to M/s BRG Iron & Steef Pvt Ltd., Ist. Floor, Plot
No.99/1, Jayadev Vihar, Po. RRL Campus, Bhubaneswar - 751013 for
information and necessary action.

M
A2
Land %fﬁcer

_ Odisha lndustdal Infrastructire Develop;fhent Corporation
C (A Government of Odisha Undertaking)
IDCO, Land Division, IDCO fowess, Janpath, Bhubaneswar - 751022, Odisha, INDIA

71-0674 2544180, 2540820 [Fox:2542956 / 2541987 /7
+21- 0674 2544180, 2540820 | Fax:2542956 [ 2541982 « N s
cgmiond@idco.in/www.idca.in ~ : / /

7

W

7
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igR\ﬁjH /

SPAT- LTD,

AN S0 800t & 14001 COMPANY

( LRI IFIED l RU L((JP\ OF THE RE SOLUTION PAS‘\LDA! THEMEEYING OFTHE B{)A\l{i) OF D[R[&L HJRH
("BOARD™) OF M/S, REVEFHIN ISPAT LIMITED (“COMPANY™Y ON FRIDAY, THE 21 DAY OF FEBRUARY,
5 AT TH00 M. AT THE RECGISTERESD OFFICE OF THE COMPANY AT 3A/275, AZAD NAGAR, KANPUR-

"Ubﬂ!)’

ITEM NO, 7:
ALTHORISATION FOR REPRESENTATION AND LEGAL PROCEEDINGS BEFORE THE NATIONAL GREEN
TRIBUNALAND THE HIGH COURYT QF QDISHA,

The Chaieman apprised the Buaed thai the Campouy must irke all necessary measures (o ensure complaice with the conditions
set forth o the bvironmental Clearance. Consent (o Operate, and other applicadle enviranmental faws. In this regard. a
demailed wetion plan shif) be prepared to address the coneemns raised in the petition filed before (e Hon’hie Nationa) Green
Tribunal {(NGT),
i Chairman turther informed tie Board about the legal procedings mstiated against the Company i Origiaal Applieation
No, 1S20257EZ belore the Hon'dlc Nalional Green Tribunal, Eastery Zone Bench, Kolliata, in the matser of Harihar
Sumal & Anr vy, State of Odisha & Ors., concerning asilegations relmed to environmental compiiance and fand
encronchisent,
Additionally, the Chairman briefed the Board on the constitution of o Fact-Finding Committee by tie How'ble Tribunal,
comprising! )

I, Senfor Scientist, MoEF&CC, mtegrated Regiopal Office, Bhubaneswar

2. Senior Scientist. Central Pollution Control Beard

3 Sealer Scienlist. Odishu State Pollution Centrol Board

4 Distrivt Collector, Dhenkanal, or his representatéve not befow (he mank of Additional Disiries Magistrate
[he Committee his been Gisked with conducting o sile mspection and submitling n detailed report on the nwter,

Alter due deliberation and diseussion. the Bourd cunsidered to authorize Shii Ashok Kumar Pattnpik, Chicteorporate
communieations & Lusiness development, Rimjhin Ispat Limited (o sngage with the relevant authorities, mcluding, the
Odisha State Poliution Control Board, Cengrad Potlutivn Control Board, and thi: Ministry of Environment, Forest and Clinate
Change (MoLF&CT). 1o whklress compliance-related issues and ensure adherence 1o ali envirnmental regulations,
Accordingly. the following resolution was passed:

"RESOLVED THAT purstent to the order duicd D8th February 2023 issued by (he Hon’ble Natisnal Green ‘Tribunal
{NGTY, Eastern Zone Bench, Kolkata, the Board hereby nuthorizes Shrd Ashok Kumar Putinaik, Chiel-eorporate
communications & business development, Rimjhim Ispat Limiced, (o sign, aflirm, and subimit the Counter Affidavit nnd
Yakalatamn on hehall ol the Company before the National Green Tribunal, Eastern Zone Beneh, Kolkata, and the High
Courvt of Qdishi. dnd to take sl necessury steps, including but not Emited te seprosentation, signing of documents, and any
ather related proceedings 3o connection with the matter and 10 address complingee-related issues and ensure adherence 1o sl

environmental regukalions,

RESQEVED FURTHER THAT Shri Ashol Kstmar Pattiail is herchy suthorized w engage lepal counsel(s) and fke any
other necessary actions as may be requirad in e interest of the Company in the aloresnid matier.

RESQLVED FURTHER THAT o cortified true copy of ihis resolution be issued o the concernet suthositivs and retained in
the records of the Compau)_' for future rcl‘crc_nmcc." ] RN
/(.'er.ffﬁwf T Be True/

Date L 04/03/2025

For Rim fhim ls;mLtmn!ui
J) LA . Place 1 Kanpur
YOS Aganeal) /g L
Chatrmun cwn Managing Director Al
NG 01023574 okt IQW s .
Ci 12 1G1UP1991PLC()126J9 -

DEB.L-UN-5% Nobar ; 65030:4781

iy i
AP-§, Shalimar Bagh, Naw Delhi 110 088 {odie} o Tol. #81-11-27476877-78
i R e B-22-24, dustial Area, Sumerptr Distt Hamirpur-210862 (4 P) India

175, Azad Nagar, Kanpur - 208 002 40Py India



VAKALATNAMA

IN THE Fronll] I\\&}VOMJ\ &-'veyer\ Trbwn

Ko IKore

Original Application No. 15/2025/EZ

HARIHAR SAMAL & ANR.

STATE OF ODISHA & ORS

S B s) 2 sbenth

Plaintiff / Petitioner

Appellant

Versus

Defendant /Opp. Party

Respondent /Accused
Know all men by these presents, that by this Vakalathama

I/We SRi ASHOK KUMAR PATTNAIK, son of LATE PRAFULLA KUMAR PATTNAIK, AUTHORISED

SIGNATORY, M/S RIMJHIM ISPAT LIMITED, AT- KURUNTI, PO-KUSUPANGA, PS-MOUTANGA,

DIST- DHENKANAL, ODISHA-75912, MOBILE NO. 9178456386 Plaintiff/ Defendant fAppellant
/Respondent / Petitioner /Opposite Party in the aforesaid Revision /Appeal / Case do hereby
appoint and retain Sri DR, SURJAY SANKAR MISHRA ENROLLMENT NO. 0-505/2023 MOBILE NO.
7875641573 AND MR. DEBESH KUMAR BISWAR ENROLLEMENT NO. 0-533/2020 MOBILE NO.
8917214704, Advocate (s) to appear for me/ us in the above case and to conduct and prosecute
{or defend) the same and all proceedings that may be taken in respect of any application
connected with the same or any degree or order passed therein including all applications for
return of documents or receipt of any money that may be payable to me/us in the said case and
also in applications for review in appeals under NGT and in application for leave to appeal to
Supreme Court. |/We authorize my / our Advocate (s) to admit any compromise lawfully

entered in the said case.

Dated, the

Received from the Executants
satisfied and Accepted as | hold
no brief for the other side .

gmfﬂ"k& ,,QWV\M'“ J\é‘\i hﬂ
Advocate Accepted as above,
o w0 DX ADZ3

DR, SURIYA SANKAR MISHRA
Advocate

Enroliment No-0-505/2023

Ll

Aﬂno\c ey &Mmm

Signature of Executants

Q‘e &/e‘;’f\] M‘Sql -
Advocate Accepted as above,

~ BHUBANESWAR 150
BAR ASSOCIATION
" ODISHA

¥ 5024 - 5025 [
R



